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O./T,A-R -A.No .... ... ... ... 	 199 

i i¼v•• 	 Applicant ( s) 

Versus 

Resoonjent ( s) 

A,) 

IN THL CENTRAL AD/ft1STRTIVE 

Sr. No J Date 

1.19.4.93 

2 	121.4.9: 

Ordcr with Sinaturc 

Call on 21stApt41993 for admission. 

Vice -airman 
I have heard Mr.Deepak Mishr,lejrned counsel for the 

et it iorc ro nd 	.Akhaya Mishr, learned Standing Counsel on t 

merits of the case which came up for admission to-day. 

The petitioner has been transferred to Boangir. To v'L 

of the law laid down by their Lordships of the Supreme Court 

in the case of Mrs.Shilip Bose i4,vid others vrs.State cT 

others reported in Z 11R 1991 4C. 532, in the absence of 

allegation of malafide and violation of statutory mandatorT rut 

I do not like to interfere with the impugned order of transfer 

passed by the competent authority. Hence I find no merit in thts 

applIt i::o 	Ich 	t ;iuc luv  

,-,'--- LI1&  

ilr.Deepu 1: isha submit Led tt toe etjt loner intends t 

make a representation to the competent authority 

posting in anyother nearby statior4 as mentioned 

5.jii of the appljcaion• I would not express any opinion on 

point. I have no objection if any representation is filed 

petitioner beforethe competent authority, and competent 

may cass orders according to law. A copy of this order alor1-

a copy of the petition be sent to the comoetent authority e 
a -coov of this order be made available to the counsea Sides. 
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